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TO BE PUBLISHED IN FART ii SECTION 3(I1) OF THE GAZETTE

OF INDIA, - :

Governmeni of India
Ministry of Finance
Department of Revenue
- Central Board of Direct Taxes

New Delhi, the Herrember, 1999,
NOTIFICATION
INCOME TAX
No. It is hereby notified for general informationthat the -

organisations mentioned below have “been approved by the Central
Government for the period mentioned against their names, for the
surpose of clause (i) of sub-section (1) of section 38 of the Income tax
Act, 1961, read with Rule 6 of the Income tax Rules, 1962 under. the
category “Instilution” subject lo the foliowing conditions:- ~

- B 4

r

separate books of accounts

i) The notified institution shall maintam
for'its research activities;

i) The notified Institution shall furnish the Annual Returmn of its
scientific research activities to the Secretary, Department of
Scientific & Industiial Rescarch, ‘Technology Bhawan’, New -
Mehrauli Road, New Delhi-110016 for every financialiyear on or
before 317 May of each year; : ST

iii) The notified Institttion shall submit, on behalf of the Central
Government, to  {(a) the Director General of Income tax
(Excmptions), 10 Middicion Row, 57 Floor, Caloutla-700071 ()
the Secretary, Department of Scientific & Industrial Research, and
{c) the Commissioner of Income tax/Director of Income tax
(Exemptions), having jurisdiction over the organisation, on of
before the 31% October each wyear, a copy of its audited  Annual
Accounts and also a copy of audited Income & Fxpenditure
Account in respect of its research aciivities for which exempiion
was granted under sub-section (1) of section 35 of Income tax Act,
1961 in addition 1o the return of income tax to the designated
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S No. Name of the organisation approved - Penod for which o
‘ Notification is effective

1. The Regearch Saciety for Care, Treatment * 1.4.99t0 31.3.2001
: and Training of chiidren in need of Special
Care, Sewar: Hill, Sewan Road; Mumbai-400033 -
(F.No 203/35/99 —~ ITA-II)

=

Tho Talwar Rescarch foundation, E-6, = 14.99t031.3.2001
. NEB Valley, Neb Sarai, Sainik Farms, o '
New Deihi-110068 (F,No 203/34/99-ITA-II). -

Notes: The notified Instilulions are advised t6 apply i tnplicates
and weil in advance for renewal of the approval, to the Central
Government through the Commissioner of Income t&JDxrecwr of
Income tax (Exemptions) having jurisdiction. "Three copies of the
application for renewal of approval shali also be sent directly 1o the
Secretary, Departinent of Scientific and Industrial Reseq

i

(Kam fesh C. Atshoey)
linder Secretary to the Govt. of India

Notification No. {1} §
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To,
The Manager,
Govt. of India Press,
Mayaputi, New Delhi
Copy forwarded to:
The applicant organisations.
The Pirector General of Income tax (Fxemptions), Ca]cutta
Comptrolier & Auditor General of India
The Director, Department of Scientific and Industrial Resarch,

, “Technology Bhawan’, New Mehrauli Road, New Delhi-110016
3. The Director of Income tax \memphons) New Dcllh, Mum-li)ax, |
6. The concerned files. '
7. The Guard file
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